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matter. I will find out the position.
The guilty persons will be punished.

MR. DEPUTY-SPEAKER: Now, the
guestion is:

" “That the Bill be passed.”

The motion was adopted.

16.01 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL), 1972-73

MR. DEPUTY-SPEAKER: The House
will now take up: the. ,Supplementary
Demaq.g}s fqnﬂrant& (Gmeral}qn res-
pect of the Budget (General) for 1972-
73

Demanp No. 53-—INDUSTRIES.

‘MR. DEPUTY-SPEAKER: Motion

moved :

That a Supplementary sum not ex-
ceeding Rs. 2;16,79,000 be granted to
the ‘President . to  defray the charges
which ‘will eome in course of payment
during ‘the year ending the 31st day of
March; 1973, in respect of ‘Industries’.

DEMAND NoO. 63—DEPARTMENT OF
REHABILITATION

MR. DEPUTY-SPEAKER: Motion

moved :

I
“That a Supplementary sum not ex- -

ceeding Rs. 1,0000 be granted to the
‘President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Department of Re-
habilitation’.” _
ﬁEmn No. 113—LoaNs ANXD ADVANCES

BY: THE - CENTRAL GOVERNMENT

" MR. DEPUTY-SPEAKER. Motion
moved:

“That a Supplemeniary sum not ex-

ceeding Rs. 2,18,00,000 be 'granted to
'the President to defray the charges
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which will come in course of payment
during the year ending the 31st day of

March, 1973, in respect of ‘Loans and
Advances by the Central Govern-
ment'."”

Demanp No. 129—OtHER CaprTaL Out-
LAY OF THE MINISTRY OF STEEL AND

MiINES
MR. DEPUTY-SPEAKER Motion
‘moved: _
“That a Suppﬁlementary sum not

exceeding Rs. 48,51,93,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1973, in respect of ‘Other
Capital Outlay of the Ministry of Steel
and Mineg’."

DeManp No. 131—OtHER Carrrar Qut-
LAY OF THE MINISTRY OF TOURISM AND
C1viL AVIATION
MR. DEPUTY-SPEAKER: Motion
movew

“That a Supplementary sum not ex-
ceeding Rs. 6,89,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Other
Capital Outlay of the Mmlstry of
Tourism and Cw1l Aviation’.”

3

DemMAND No: _136*—Cap1n1.- OuTLAY ON
PosTts anp TELEGRAPHS ,(NOT MET FROM
REVENUE)

MR. DEPUTY-SPEAKER: Motion

‘moved.

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in - course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Capital Qutlay on
Posts and Telegraphs {not met from
Revenue)'.” ‘

I find that there are some cut mo-
tions given notice of by Shri Jyofirmoy
Bosu. I find Nos. 1, 2,3, 4 and ‘5. Are
you moving them‘? :
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SHRI Jmmmz DOSU - (Dia-
mond Harbour): Yes, Sir. I beg to
move: ' E

“That the Demand for a Supplemen-~
tary Grant of a sum not exceeding
Rs. 2,16,79,000 in respect of Industries
be reduced by Rs. 100"

[(Failure of the Government to run
Heavy Electricals (India) Lid., Bhopal,
on a profitable basis(1)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Ra. 48,51,93,000 in respect of Other
Capital Qutlay of the Ministry of Stee!
and Mines be reduced by He. 100.”

[Undue favour shown to the British
monopoly firm Indian ‘Copper Cor-
poration and payment of compensation
amounting to Rs. 7.50 crores (2)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Steel
and Mines be reduced by Rs. 100."

[Progress of coking coal mines since
nationalisation (3)].

M the Demand for a Suppple-
mentary Grant of & sum not exceeding
Rs. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Steel
and Mines be reduced by Ra 100.” °

[Corruption, favouritism and nepo-
tism prevailing in the Coal Board
1.

“That the Demand for a Supplemen-
tary Gramt of & sum not exceeding
Rs 680,00,060 in rvespect of Other
Capital of the Ministry of Tourism and
ctmmumumwm 100.”

[wnrkln.g of the Indlmﬂrlhn K

Corporation (5)1

: mnmm-apm -rhespp-
mmuqnmmmmmm.

‘are’ befohthaxm
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SHRI' JYOTIRMOY BOSU: Sir,
they have asked for Supplementary
Demands for Grants on various items.
I will deal with only two or three
points. One is the agricultural crash
programme, for production of food-
grains. Sir, we are aware of the
regional imbalances which are created
by them. The difficultieg which we face
are due to their invidious and un~
planned action. In regard to Minor
Irrigation, what is the position?

The figures for Minor Irrigation
show as under. This is the figure for
the period 1868-69 to 1970-T1 in terms
of crores of rupees: UP 38:43; Maha-
rashira 39.43; Gujarat 19.45; Madras
21.79; Mysore, 25.20; Bihar 20.33; and
then comes West Bengal whizh s still
lower, namely, 17.684. This is what

' was given out to us in reply to a ques-

tion in the Lok Sabha.

Regarding the benefits of minor ir-
rigation, in terms of hectares coverad,
whet is the position? The pesition is
as under. This is the Agure of kectares:
U. P. 1443; Madras 2.73; Mahkarashtra
3.44; Bihar 3.25; Gujarat 2.36; and then
West Bengal, which is at the bottom of
the list, wheye the figure is 1.53.

What is the food ogutlook? This
what the Economdic Times says:

is
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in the previoug year and the targets
for the current season was about 113
million tonnes. But all this has be-
come fanciful. According to the
final estimate prepared by the Union
Agriculture Ministry, there was a
shortfall of 7.32 millionn tonnes in
foodgrain produetion in  1971-72.
The estimates put production at
104.68 million tonnes against the tar-
get of 112 million tonnes.

Last year the shortfall was this....

MR. CHAIRMAN: Which Supple-
mentary Demand are you referring to?

SHRI JYOTIRMOY BOSU: Agricul-
tural Crash Programme.

MR. CHAIRMAN : I have locateq it.

SHRI JYOTIRMOY BOSU: I
very glad to hear it.

am

. MR. CHAIRMAN: Don’'t reflect on
the Chair._ o

SHRI JYOTIRMOY BOSU: Not at
al, F hate it, thati ig the last thing. I
would do or like to do, Sir, especially
when youl ‘are in the Chair; after all,
you are a very respected colleague of
ours. -

Then; [ come to the Government's
ineptitude which hag resulteq in comp-
lete dependence on Nature or the rain-
God. What is the outcome? Today,
you know very well, especially in yeur
own State, and in other States, after
drought, scarcity and famine condi-
tions and water scarcity have come to
such a height that in fact we have no
right to come and stand and speak
here because we should have gone
there and t‘ned, to share the burden
with them. The hon. Minister himself
has mentioned in his statement that
the worst affecteq Stated are Maha-
rashtra, Gujarat, Andhra Pradesh,
- Rajasthawf etc. He has also referred to
 Bibar, U. P. Mysore,” West Bengal,
" Orissa and Madhya Pradesh where the
* Kharif crep may be affectai itis a
* terrible state. = - - s B

" ture did not exceed Rs.

1972-73

Then, let us see Government publi-
cations about the performance of this
Government. I am quoting some figa-
res from  the publications entitled
Toward Self-Reliance-Employment Op-
portunities etc. There is a crash pro-
gramme for rural employment. it is
a real package programme in ‘Wwhich
agricultural: evash: programme. is the
main feature. For Assam, while the
allocation was Rs. 112.50 lakhs, (be
expenditure did not exceed Rs. 81.49
lakhs. In Bihar, the allocatica was
Rs. 458 lakhs, but the expenditure did
not exceed Rs. 33.5 lakhs. In the case
of Gujarat, the' allecation was Rs. 23
lakhs, but the expenditure did net ex-
ceed Rs. 81.92 lakhs. In the case ot
Jammu and Kashmir, the allocation
was Rs. 125 lakhs, while the expendi-
72.05 lakhs.
Similarly, in the case of Madhya Pra-
desh, the allocation was Rs. 537 lakhs,
but the expenditure did neot exceed Rs.
149 lakhs. In the case of Maharashtra,
the respective figures were Rs. 325
Takhs and Rs. 126 lakhs. In the case
of West Bengal, the allocation was
Rs. 299 Iakhs while the expendy.ure
did not exceed Rs. 152 lakhs. I ean
give you a lot more examples. The
total allocation of funds for this was
Rs. 5,000 lakhs, but the expenchtuie
did not exceed Rs. 3270.96 lakhs. Yeu
can well imagine who are the peopie
who are responsible for these Iapses
and failures; they are the people sii-
ting opposite who are taking tings
lightly.

Then, there is another crash pio-
gramane given in Table IV. The allo-
catiom for Andhra Pradsh under that
programme was Rs. 319 lakhs while
the expenditure was Rs. 101.29 lakhs;
in the case of Bihar, the alleeation
was. Rs. 458 lakhs while the expendi-
ture was Rs. 99.75 lakhs, and it is-hot
even Rs. 100 lakhs. In the ease of
Gujarat, the allocation was Rs. 237.50
lakhs while the expenditure was . Rs.
92.49 lakhs. T the case of Hasyana,
the allocaliom was Rsi' 8750 lakhs
while the expemditure was Rs. 3.97
lalchs. ¥ think that Shri Bansilal must

‘be making: hay.” In ‘the case df Himia-
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[BHRI JYOHRMOY. BOSU] '
chal Pradesh, tae allocatior, was Rs.
125 lakhs while the expenditiire was
‘Rs. 525 lakhs. This is how they have
bepn funclioning and performing

The most interesting part is given
in Table V, which relates tn the: pro-
gress of the drought-prone-areas pro-
gramme. For Andhra Pradesh, in
1970-71, the allocation was Hs. 284.84
lakhs, while the expenditure was cnly
Rs. 186.63 lakhs. In 1871-72, {he allo-
ca'ion way Rs. 422 lukhs, while the ex-
penditure was Rs. 348 lakhs. A siml-
lar situation prevailed in Gujarat. The
position in Madhya Pradesh was very
bad. When the allocatlon was Rs. 217
lakhs, they had spent only about Rs.
76 lakhs. In the Maharashtra State.
whan the allocation was Rs. 132 lakhs
in 1970-71, the expenditure did not
exceed Rs. 90 lakhs. The figures g°
on like this,

This ghows that they have complete-
ly neglecied this vital sector, thereby
causing serious hardship and cifficulty
and bringing in famine -wnditien in
the country., This Government needs
to be Impeached for this wilful neglect
of the man at the boitom of fthe
society. All their plous wishes and
all their holy words are meant for
catching votes, and after that, they are
allowej to perish. I have quoted from
their own books to show that their

_utterances have no relation whatsosver
with the performance that they h.ava
put up.

_ Then, what about land reforms? It
s a vital thing for this crasa pro-
gramme. We know that the land re-
forms ‘that they are trymng lo go

~through are just a gimmwek and an

atternp! at hoodwinking ihe peaple.

They <were pleces of leglslation which -

were full of Joopheles. and - which
-actually allowed tha land-holders to
retain . more lang  than . they were
allowed to do earlier. That iz the con-
dition, Their land referms are 'the big-
gtsh; hoax ‘that they. have. allowed:to

epme-before the people, ag we have
llt‘. Then; what . Is hapepning fo-

mem -
-m mnuammmu
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the man how ‘much bullt-in. capacity of
the flour mill is being used, what is
ihe answer that you get? I have en-
quired. In many places, it Is nat more
than 20-30 ' per ecent. That™ ig the
barometer, “‘that is the indicator, fhat
we gre going to Zace auln another

256

-serious !ood crisis.

‘SHRI K. D. MALAVIYA (Domaria-
ganj): I have come in rront to
listen to his hoax. :

SHRI JYOQTIRMOY BOSU: From
West Bengal, they have seny a tele-
gram to the Central Food Minister
where they have said that ‘if you do
not rusa food, specially rice, the
raioning system in Caleutta will col-
lapss’. This is the condition today and
here they are waxing eloguent, about
samoejiwad, garibi hatao and trying to
make the zamin ready for catching
another set of votes in the near {ulure.
God knows what is going to happen.

The second thing is about the coking
coal business. It is another scandal.
It says here thai currenily aggregate
coking -coal' capacity is roughly 27
million tonnes while actual production
does not touch even 15 million tonnes.
In 1970-71, tae Department of Mines
and Metals in New Delhi had estimat-
ed {hat the actual requirement of cok-
ing coal in 1872-73 would be around 22

1 demand including
export ot!l? coke would be met.
the. gap . hotwnn -gurrent
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else 1 am quoting some examples
I want the hon. Minister fo tell us
what has happened For the protective
works which were unde-~taken to con-
trol the fire 1n Lodna Bagdiga colliery
in Jharia, how much money was
required in excess of the estymate of
the depariment” Contract valued at
Rs 63,30000 was gnen to a man
whose background 18 only as a travel
agent runnming toulist speecials, buses
and coaches This man has been given
a contract worth Rs 4330000 involi-
ing very highlv skilled work in the
oal mines

Then thery 15 unother scandal with
{he Coal Board For the F Ropeway
which was to cost Rs 6 crores the
business wiy given 10 an American

“ontractm firm mnamed Inler-State
Equipment Corporation Due to in
rfficienty neghgence and conniving

and duc to non-settlement in time of
bills to the tune of Rs 115 croies
which was the responsibility of the
finance wing specially of the Coal
Board and alsc of the Chairman

VMR (HAIRMAN Chairman?

SHRI JYOTIRMOY BOSU Not the
Chajrman of the Lok Sabha You are
the numbL~r one Chairman of the coun-
try—there 1s no question about it

Due to negligence of the finance
wing specially of the Coal Board and
'he Chairinan of the Coal Board an
opportumity of arbit ation i1 India
was allowed to be nulbiied As a re-
sult Government was made to face a
clalm of Rs 115 crores from that
ompany, out of which 90 per cert
was In foteign exchange Three
officers of the Coal Board had
fo go to Londonm twice for con-
sultations and & ter a lot of strug-
gle, they could artive at an ed ho~
seftlement at Rs 30 lakhs payable to
the American company, all in foreign
exchange You will be surprised Mr
Chairman of the Lok Sabha, to know
that the solici'ors’ bill alone 1n London
came to Rs 8 lakbs, wholly payable in
foreign exchange

1072-13

Thetefore, I must say with great re-
gret that I have the least confidence
in this Government which is nothing
but a nest of corruption and ineffl-
clency and I oppose thus derand

1 nex vome to Indian Airlines Cor-
poration Dr Sarojini Mahish: is here
The amount Is Rs 1689 crores Why
i{s 1t that they have not been able to
mobiles on their own {he resource.?
Why s 1t that they must remain in
red all the time” Way is it they have
lost Re 198 79 lakhs 1n 1970-717 I can
well understand why it 1s happening
They have preference for dealing with
dishonest people, they are very fond fo
tnat That 18 thely clas;y character
Heie is a beautiful article which rea+is
ns follows

What has completely stumped
observers Is that among the plazes
being evaluated for purchase in the
forthcoming expansion plan of the
Indian Airlines is the DC-10 airliner
This plane i. manufactured by the
Douglas Company (which Is a'so
known as the Donnel-Douglas Com-
pany) whase personnel is currency
in Delhi fo- discussions with the
Indian Airlines The DC-10 aircraft
~ame to Indla thus August and was
demonstrated before the offic als of
the Aviation Mimstry and the Air-
'ines in Delhi and Bombay

Officlals ar> puz leq about whats
happened to the assurance g ven by
Dr Karan Singh to Parliament that
Douplas Company air rafts will not
be considered for purchase by the
Government because of the crimiral
proceedings under way against ths
corpany’s representative in Inda
The case agains* Mr Kozarsk 1s stull
preceeeding  In the earller sta~es ur
the case Mr Kozarek was defended
bv the celebrated lawye- Mr H L
Anand, who had also appeared on
behalf of the Prime Ministers gon
and who has now become a judge in
the High Court.

Though the case against Mr,
Kozarek has not besn withdrawn by
the Government it has, neverthe.
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less, given him a government con-
tract for crop dusfing, and reported
to bave purchased from him over 50
Lycoming engmes for mstallxtion in
the Indian built Pushpak aircraft
Swmulianeously, the Government
continues (o prowecute NMr. Kozareh
tor nlleged bribery.”

Thig political donation is going to kill
the country and the pdlitica

The Public Accounts Commarttee had
come very heavily on the Indian Alr-
lLines Why should they have such a
Tove for dishomesty® For dishonest
people? On page 2 of its thirty-second
report 1t says the Committee are un-
happy that the department of Civil
Awiation 15 not able to mnsial even a
single radar pfocured at such a heavy
cost within fthe mnormal warranty
period They are also not satisfled
with the way the period of warranty
was extended by fhe firm as a gesture
of co-operation Iy says here

“In the opinion of the Committee
a purchase of this magnitude mvlov-
ing Rs 3.90 crores of which Rs 233
crores were In forelgn exchange
should not have been considered
wifhout obtainmng adequate com-
parative data on all aspects of the
purchase Irom available sources”

Why the IAC is wedded to dishonesty
I do not understand The hon Mmis-
ter Dr Mahish: should tell us what

Grants (General), 300
1872-13
NR CHAIRMAN. Iz i pour o~

Cachar, and the Dum Dum airport
a'so They do not deserve a penny,
they should have mobilised their own
resourpes If you gave them money
they wul swallow it or give it to some
thieves and misappropriate it I op-
pose these supplementary demands
aad I say you throw it as a plece of
rag

it whrwr seve (afar) 2wy
WX U ooy e g i § dfew
frfrvrNfetgemg @
e wrr &, wgr o wdfr o
wdt § W oY ¥w ¥ ferfor wmwr &,
Jog wrt w8 @ i faefi
grmx ¥ s sk wg ot vy
¥ for ey 3 grever v § ) v
% g v g s fovr raw &
sam S & agt ot forer wper fer
Fawr wfror og fwerr § s wgr ST
@R wwrar Rk b g ohR
Fx wekr & fag dw e w0 ww
wg amgw wre B o srher e o droix
wyg ¥ fis vy o wilfpg | $ag
o vt ¥ fag wpw e § e
frek 35 & wew ¥ oy oy & g
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wrer we foemr 3 forerw fredy 20 wem &
2w & o Ay geT & 1 ot ag wlr @
gt ag Wt wgt § Fr e wree # o
fadtew fige Ak g Rw o)
ey A0 g7 QT ¥ oo o wat
wry § R qaerd we qrwE g
ot ¥ fage W S W
 Afraey o forreew & fgama &
R gt § 1wt Freary ot s g E
R ¥t & ST s § P wroor v
fi agt 7wl o AE @ WK T
T & ? & gawan § e v ag &
f& 2w wr ag wmr RAfva w@r &, @
®T FATY wEler @ &, Ag v @
Oy o A g A, qw d
TEHT TET FET T §, TAGT AT AT
¥ 1 % wawer § f a0 o Sifee wor
w 3%, wgt & wiw W 939, feww
o IR, T o Aw o T gF
Tt a¢ a1 feafow £ g W, STt
o gu W, it At wfes agft o
ot & e v g & 6 agt fend
w1 ser aff firar ww &, forlt &
e it & Y fear man §, et W
sy o fem mar §, aw o &

mq@ﬁmwtumm%"

ot wer @Y fagre & wwd § wgt wwl
ww W s WY, waTTr & weE
¥ 1 wfet ¥ war s & fr o
wT T w) At & WY sl sl e
T § fir gt e v W TR A L,
iy wif E e A g § AR
wred § 1 gt o< g oy on R

1972-73
gt 9X g Y gfead §, et o
Wl O awdt § awt @t @ w2 §
afeT gt o IR g o sflee
grr & 1 e forg & e vy ey Y -
EE | A A A g, e
s 7 gart omver & wE § o Wt o
TRATRETTH W o ¥
I e §, g e v ooy ¥,
A I AT T T WG IR, TP
A Twm i mE | wae
HIUHT ¥W WY fdy sre ¥y wfge )

& guma oW E ) W&
Fferr iz fred wrt & foe, agt &
srinfey o & fog, St a5 &
fog ww soe wiw wift ®, fagr
g TN WK FY AT €7 T A IAE A
¥ IR 9 TETART ot wowr Y
afgr s s @ afgy fe
faerr o@T 39 o7 w7 W @l §
a% gl

Tt fad gan o7 wg & wfe of
difea 1 & 1 7 7 O gamwe gfom
FesRrae fasar o § W 7 & Oy v
afcar few< et war & 1 oY g
s ATy o ot & 1 g e ot e
WY 1 ATy A A wdA ¥
sty &, S aTey dge wdE T
oz figer 2 & 1 few gfe T@
T o wifir 7t fovar mar § e A
e efro g € <7 € fr TR el
LR R S L & LRI
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[wi wiwrsr srwma)
fier w2 £, ¥ oot ¥ wifew sl Y o1

e

wogToy W WY gTe X agt A
TEM wgT ¥ gromr W) e & ) oA@
O wift o7 dwrh Sdar ¥
e agr v ww fer owr @
#fer o o 3w ww a7 A wrid
ft ¥ i 1 TR ofr ¥ o
9 7 A Wi W gRgT
it 1 dfrrdwmraseidd R g ew
FY gAY #7 TZT AW FY AHAT FOA
qEAT § | QF §OTT T9qT F1 fwwar P
At ¥T T W T TR K AT |
AT ATHATT § SART IALT AT T FY
= % faar o § A w8y e
¥t fuarerdy o7 waw fwar swv ¥
Wy w A @l ardfr &, saET
M7 AT qEAT F IEW! gHEAIXH
Aifwzr BT QAT & 1 W Ww A A
IAA A oy mifs 771 & 3w
&Y 7€ /1 wq1 A7IT FY oYAT F wAiw
frermr IwwT daw oW gAIT qUGT |
qg xt w4 &, ¥7 FA & F97 fraw
watzy &1 drear wifgd 1+ fer
®T EW QAT AATE F W | IR
wt ¥ IATAA 97 AT fam A
Hrigd

gt avy & oo e o, ot @2
e aog d8 ¥ war
Igre ferar wrfgd @ o 4 R
e dwww &7 sar Wy faweT
wifgl | garETaTe % Foendv w7

NOVEMBER 123, 1972
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dx ¢ | & farer xwET WIY IO HAN WY
T g W wqrRr &7 qIW et WA
aif &Y T g 1 &t gar? fewen
w1, gATX AWY w7 w gwr & Kfew
TR RWM A fw g € 1 Iww
q2 ¥ TRAT g ¥ wigs arfoeny
tRfr g ey B amE A g
femr nfame 7 q-iwave T awr 2
T A Y 0 ™ oA 4 oW
AT ¥ T YEd wTORr A IIT 9
F1 it wregAfaw g o foelfaw
g e A4 gT R F ofr gAC PR
famr wmw AT # gur? fwar & faard
TH A HT AFA P OGRT FTRL R W

qE & | o AT AT g AT A
wifgd
Fameir e & At A R 9

FEAT WTEAT | W & I Oyl
wgw a1 Rfew gl &
LANE R SRR Kok iR g
a4frart ag & i e, Tl Wiy
TITEYT Y 47 $T NAT 7¥77 § v
s e €2 amoad § 7w
AT ST O g WY 7w fear ang 8
[ wE F wmAr o7 A% § W W
fr % forwr &7 mgrran ey qwelt §
T f wTvdaw wX gy &, Ty W ey
# o ot X frd gl ¥ R WAy
g fegwair o e ¥ s gw W
wio  fegrTa e A et eoRTT

Faut A w7 avelt § P W W
wwE R W Tred WIOW ww iy
Fardby o d3r v
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XA gRER g & WA
ATHRIT B gad Fag q9qTe o7 @7 v
wrfg? 91T €% 9| w1 awe wrfgd o
T wre WT BYTr & Are & {7 dr
99 9 § 5 W17 A0 97 qu7 Tigd
arfe T qff o= #1 s & Pt
AT §® | EEET AT G BT AT TR
B ffrm 7w ¥ w11 97 F aw W
ey | T gaw AveT § g Afae
Fi1 ¥ g mroFiar s
Frevdid & amaw A & w7 Qv WAy
T & AT 7 g1 ama, gy faw
D AT A wwfa ¥ gq Pw-
o faq # wwraie § o e =
¥ gt A ¥R §F fqo T O
97 A @ AEF AFT R g AR
25 o 39 W9 ¥ ZArd AEEAT
ﬁ'p

ATE 9T OF /T PT AT WY
TH1 F e 7 A wifed anfy g9
w3w Wiv fagre § fadia o 7%
w1t 9T faegr o7e /1T 50 SFHIw A
07 qF FAar A1 gg A I qIW 4R
fagi, a7 9 afwar wrfe 71 famn-
T 9N AHT F QMR AT
74y & f§ Tg w1 aAT W, T A
7 WY ey ¥ A

, s & grdy arredw ¥ Ak ¥
Y YA AT K | TI X AR
R ITET AT AT § 6 AT A
wrr € | QO qwTgraTE o W@ &
forey arer wgr e & Y wgr arrerr ¥ e
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zare gt fsen & fea e Q4T weve
Ll

YA ATATT A RAT qg gAh
gar ¥ gefgae 477 fedsone Taw
&1 §9 wrT qr fiv I K off )
T w W raa A af ofr ) sed
frevaw feat ar fis 2o afqr &
o1 fre oo afvers Swgy &, o T
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e @ W e gt
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¥ 7 ¥ omedr § @ ag S onieRlt
T+ A IRy, e o e W oF
waarr ¥ fag wegafr & wiss o
gaTai fer o sk gx feR A
Aghaui qImad ¢«

SHRI K. SURYANARAYANA
(Eluru); While supporting the Supple-
mentary Demands fer Grants, 1972-73,
I want to make two observations,
particularly, about the development of
industries in our cou.ntr:r
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lakhe in the form of interest. I ap-
proached the Ministry of Irom and
Steel. They have sald that this is the
fifth category or the sixth category.
They said: You wil have to wait and
take your own chance. On my per-
soral effort, I could get only 50 per
eent of my requirements for the sugar
factory. Even though the Food and
Agrieulture Ministry recommended
this, due to the non-geordinatien of the
various departments concerned with
this industry, the imdustries are not
being developed. There is no inter-
linked machinery with the various con-
cerned Ministries.

Sir, simply granting the money and
granting the licence alone will not do.
By that alone industries will not be
developed as we wish them to develop.
You are abusing only the mercantile
communmity. In my opinion, lack of
proper distribution system in our
policies and programmes is responsible
for all the difficulties and for the so-
called price rise.

There is the Agro Industries Cor-
poration in my Siale (Andhra Pra-
desh). The farmers will need half a
tonne, quarter tonne, etc. of zinc
sheets and other materials for con-

Séee]l Ministry, has given aboud 600 or
700 tannes of rinc sheets to the above-
mentioned Agro Industries Corpora-
twon. The Government's cosl price is
oaly Rs. 1300 pes tonne. But do you
know what they do? They are charg-
ing, I am told, Rs, 1800 per tonne to
the small fazmers, That means what?
That means @6 per cent over and above
the Government’s original cost of the

1972-73

the consumers and the small coopery~
tive mndustries. The FCI has charged
the society Rs. 12,000 as legal fees
alone, without any necessity there for
any legal assistance,

MR. CHAIRMAN Kindly confine

your speech 1o the Supplementary
Demands alone.

SHRI K. BURYANARAYANA: Sup-
plementary Demands inolve every-
thing, Industrial Development, Finance
50 many other thungs, Sir, three Minis-
ters are here; they are in charge of
Industrial Deelopment, Finance and
Agniculture. So, I want to bring this

to the notice of the Ministers who are
here,

1 will now come to the pressing
problem particularly in my State, that
is, the Mulki rules. Bir, the move-
ment bas net been started by any-
body. It is only sponianeous, due to
the pressing civcumstances. The stu-
dents and the NGOs have taken the
Jead; they are being directly affected
and they have taken the lead. They
are directly affected on account of the
Mulki rules in Andhra area.

MR. CHATRMAN: I request you {o
confine yourself to the Supplementary
Demands which alone are before the
House. You are taking up now a new
issue, which is, the Mulki issue. It has
nothing to do with the Supplementary
Demands,

SHRI K SURYANARAYANA: Home
Mimistry is also wnolved in these Sup-
plementary Demands, Finsnce Minis-
&y is also involved. While supporting
the Demands on all the subjects which
have been listed here, I would like
to pednt out that there are Demands
welating #o the Minisiries of Home,
Steel and Fimance, Therefore, I may
be permitted to make my observations
on these very relavant subjects. It is
wvery rarely that I get an oppertunity
‘o speak, and, therefore, I want to
express my views to the hon. ‘Minis
ters so that they may rectify thesq
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things at the Government’s level |
have no other purpose in expnessing
these things.

Lastly, in regard to the mulki rules,
1 would subn_:it

MR. CHAIRMAN: Let him not touch
that point.

SHRI K. SURYANARAYANA: 1
would just say one gentence, Govern-
inent have now. taken the matter up
in their hands. The other day, un-
fortunately, my hon. friend Shri Gupta
had made some remarks; I do not
know whether they were unparlia-
mentary or nol; he had said some-
thing about the landlords and the
Khamma community. I would like to
meniion the facts to the House. Please
ask him to appoint a committee to go
into the matter; let them examine the
positivn. The leader of their party
in my State is not here, but he is out-
side the House. But he is also a land-
lord's son.. Let a committee examine
‘how much property he has acquired,
and how much -property .was his
father's. He may be preaching these
things for Northern India, but his
father's property and his property
come fo a 100-acre village there. This
is how their leaders are misrepresent-
ing and misguiding the people, My
hon. friend Shri Gupta is not here.
iam very sorry for him, Let him
ap.point a committee. In his own
party, let him appoint a commitiee.
I am prepared to give a challenge to
hh:n on this point.

. l.n regard to the I{hamma community
1 would like to point out that they
had sacrificed for the country. In
Andhra Pradesh, the peaple belonging
to. this community have sacrified for
the country from 1821-up to this date.
-started the non-co-operation movement
,in .182L  1n fact, my own brother hld
-ruisnad. from - the . British raj. -
.eould not prosequte my. studies mynl!.
because from 1921 I had given up mv
- studies, I lesarnt my ledsons only - in
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the jails. - Yet, their leaders are speak-

ing lke this. .Shri .Rajeshwar A Rao

speaks soberly always. But nn.tortun

ately, 1 do not know how. this kind of

information has been givan to my bon.
friend. He has .told us that their

leader has given all this Information.

Their leaders. had . approached our
Ministers also. The non-Khammas had
instigated them, and sl! this proaa-
ganda hag started, .

MR. CHAIRMAN: The hon, Member
has explained the position. He should
conclude now.

SHRI K. SURYANARAYANA: The
Andhra Pradesh Government have
now taken the right steps. We are
expecting u result which would be
acceptable to all the regions. As the
hon. Prime Minister has said, the least
unsatisfactory solution will be found
out for this issue within the next two
or three days, so that all the present
golmal may be stopped.

Once again, 1 would Hke to tell my
hon, friend let him be prepared to
have an inquiry into how much pro-
perty the communists have acquired
in the national movement.

In conclusion, I would like to men-

‘tiot ‘one other thing in regard to the

eommunists, It is said that we have

‘exploited the situation. But I would

Hke to point out that it was the
ctommunists: who had exploited ‘the
movement in Telengana before the
formation 'of Andhra Pradesh in 1856,
when the’ oumnuuim head ﬂl 'em
underumm:l

‘MR. CHAEMAN ‘!‘he eommunltts

:are not under dabnh now.:

SHBI K BURYANAMYANA
want toavailatthllplamm to pclnt .

-oat the nr:tual mh

M&m ‘I’MM

-mnotunder the :

- Supplementary
Dmaadc. &thm
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BHRI K. SURYANARAYANA: But
faots must be put forward here.

SHRI BHOGENERA JHA: The hon.
Mamber should be ashamed of criticis-
ing the role of the communists in
194-47-48. I would like to mention
that the communists were the leading
force in fighting the Nizam's Govern-
ment and the Razakars; they had
hiberated thai Slate while the Con-
gressmen had fled away from that
State,

SHRI K. SURYANARAYANA: But
peace has to be maintained. My hon.
friend had brought in the question of
land reforms. I would like to sub-
mit that land reform is just a slogan
only. I would like this {o be examined
as to how many communists had
scquired land before the integrated
State of Andhra Pradesh was formed,
and how many hundreds of acres the
communists had acquired. So, they are
the exploiters. I can challenge my
hon. friend on this. Let there be an
inquiry into this matter. Lot him
please appoint a committee from his
own communist party itself and find
out how many communists are land-
lords and how many communists from
Krishna district had got lands in
Telengana. So, it is not we who have
exploited the Telengana area. We hava
only developed the Andhra capital, and
that is why we want a share along
with others.

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, on behalf
of my party, the Dravida Munnetra
Kazhagam, I would like to say a few
words on the Supplementary Demands
for Grants, 1872-73,

Under Demand No. 53, a sum of
Rs. 216.79 lakhs hasbeen gsked for as
subsidy to be given to the Heavv
Electricals (India) Ltd., Bhopal. As
on 31st March, 1972 the tfotal cash
losses suffered by this public under-
taking amounted to Rs. 31.36 crores.

1972-73

This factory went into operation in
early 1961 and even after 11 years this
umi has not reached the break-even
point. I wonder whether this umt
will ever come to a stage of making
a nominal profit All these years the
Government have been giving loans
to this undertaking. In this year's
Supplementary Demands, the capital
structure of the company issought to
be reorganised. I do not know for
how long the Government will be
giving loans and such other financial
assistance to this company. I would
urge upon the hon. Minister that every
effort should be made to gear up the
production in this factory so that this
factory reaches early the break-even
stage.

17.00 hrs.

Demand No. 129 makes financial pro-
vision for the Metal Scrap Trade Cor
poration. Sir, at present the metal
scrap as also the steel scrap avail-
able in the three Sleel Plants, in the
Avadi Tank Factory and also in the
Heavy Engineering Corporation is
being auctioned. I have come across
serious allegations of malpractice in
this system of auctioning the scrap.
T would suggest that all kinds of metal
and steel scrap available in the coun-
try should be handled by the Metal
Scrap Trade Corporation and ‘the
system of auctioning should be done
with.

Under this demand there is aleo
reference to the Salem Steel Plant.
The Salem Stleel Limited has been set
up. It is stoted that the project will
be completed by 1977, Phase I of the
first stage is expected to be completed
in three years, the phase II in 1} years
and the second stage—the production
of silicon steel sheets, etc.—in about 6
years. By reading this one gets the
impression that the project may take
10 years for completion. Butl, today.
in answer to Question No. 1145 the

:'l"h" or'ginal sp=ach was delivered in Tamil,

2522 1812,
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Mimster of Steel stated that the pro-
ject will be completed by 1978 He
also gaid that the railway yard, water
and power supply are under prepara-
tion If such a categorical statement
has been incorporated in the Supp'e-
mentary Demands, the people reading
it would not get confused I would
request the Government there should
be no delay in the completion of the
‘Dream Child of four crores of Taml
people I would plead with the hon
Minister that all the efforts needed for
completing the project by 1979 should
be expedited

8ir, under Demand No 146, at a cost
of Rs 28 lakhs two buildings baving
80 flats are being purchased trom
private people for giving residential
accommodation to the P & T siaff mn
Bombay The total number of P & '1
staff in Bombay 1s 27911 and if the
target of 25 per cent sahisfaction so
far as the provision of residential ac-
commodation fo the «<taff 15 to be
achieved, then there should be 7000
flats At present there are only 1971
flats and even in this 842 flats are
under construction I do not approve
of the system of purchasing buldings
from the private people for thic pui-
pose It would be better that the Gov-
ernment undertake massive construc-
tion programme to achieve this aim
Here I would also urge that the Urban
Property Ceiling should be introduced
Quickly It that is done, both the
State and the Ceniral Government
will be able to get the surplus private

bulldlng at moderately cheap price
Anyhow, I would that the 1dea
of purchasing private buldings should

not be encouraged

In {hese Supplementary Demands,
ihere is the provision of Rs 150 groves
for agricultural crash production pro-
grammes When I read this, I was
resunded of the provision of Rs 100
rrores last year for Crash Employ-
ment Programmes You know, Sir,
that this m has not met with
success or portion of ths
allocation remains unutilised, The
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main reason for this is that construc-
tive programmes had not been formul-
ated and the moneys were not disburs-
ed to the State Governments at the
approprinte ime I would not like
that this provision of Rs 150 crores
for agricultural crash production pro-
grammes should meet with the same
fate of crash employment programmes
It shou'd be ensured that this provi-
sion 1s allocated to the States al the
appropriale time and that worthwhile
and meamngful schemes for augment-
ing agricultural production should be
drawn up quickly If the agricultural
crash production programmes do not
succeed, then we may have 1o go
through an unprecedented crisis in the
country mn view of the drought and
fumine conditions prevailing in differ-
ent parts of the country There should
be better coordination between the
Siates and the Central Government
g0 fir as the agricultural crash pro-
duction programmes are concerned

Under Demand No 131 a sum of
Rs 689 crores has been provided for
the TAC It is stated that a major
porfion of this prowision will go to
meet the increased wages and salaries
of IAC empoyees If this 1s the
position, I am afraid that there 18 no
meaning in thinking about taking
away four majgor trunk routes from
the IAC and handing them over to
the Air Indla A Committee has been
appointed to go into the question of
full utilisation of planes available
with Alr India and it is reported that
the Government are awailing the re-
commendations of this Committee to
implement this proposal If four
major trunk inland routes are given
to the Air India, then the IAC will
incur more losses and the Government
will have to make increased provision
to meet this loss As 1t s, both the
IAC and the Air India are Incurring
losses Air India has got more planes
than the traffic offering and the TAC
hes less ‘planes to cope with the in-
creasing traffic offering within the
country. Both are Ceniral Govern-
ment underfakingg and if should not
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be difficult for the Government to
pbring about proper co-ordination bet-
ween the LA.C. and the Air India
and ensure that both the undertakings
work profitably. I would request the
Governmeni Lo give their serious con-
sideratiou to this suggestion.

Before I conclude, I would refer to
bnly one point. The main reason for
the prevailing drought conditions in
many parts of the countiry is non-
availability of adeguate power supply.
I gm sorry to say that no provision
has been made in these Supplementary
Demands for either expanding or for
undertaking approved power projects
in the drought afflicted and floods
ravaged parts of the country. If more
power is not generated in the quickest
possible time, the country is in for a
severe crisis, I would appeal that ade-
quate attention should be paid by the
Government to this problem of ade-
quate supply of power throughout the
country.

With these words, I concluded.

SHRI S. A. KADER (Bombay-
Central-South): Allhough it is the
supplementary demands that are be-
{fore ihe House, it gives us an oppor-
tunity to discuss various matters aris-
ing from that and also bring to the
notice of the Government if there are
any serious lapses committed by the
departments under the Finance Minis-
ter. An article or some news appeared
in one of the Bombay papers regard-
ing some kind of a transaction I would
noi call it misappropriation which does
not fit in with our method of working.

It was reported in Blitz dated the
4th November, 1972 and I do not know
whether the Government has been
seized of the matter., If not, I would
like to put it before Governmeni for
their consideration. The custodian of
a bank retired. Banks have been na-
tionalised and Finance Ministry has
control over them. Affer his retire-
mient, the Board of Directors met after
one month. The first and foremost
thing is that he is allowed four months
‘leave preparatory to retirement. That
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may be absolutely legal. The resolu-
tion passed by the Board of Direcfors
was like this, He was given away
the car of the bank at 6 paise. The
gift packet contained over 30 items.
They were given away at what is
called written down value, ie. buok
value. It is an incredipie formula. Can
You imagine a retiring custodian walk-
ing away with the car he has been
using for just 6 paise?. That was the
writlen down value of the Plymouth
car on June 20, 1472! He was allow-
ed to stay in the bank house. It is
said thalt he has two houses in Delhi.
But as he could not gel possession, he
was allowed to stay in the Lank house
at the rate of Rs. 400 or 500, but the
bank will have to pay not less than
Rs. 3000 or 4000. This gentleman has
been allowed to stay for 2 years. I
wonder if a chaprasi or a clerk were
in that position, the same considera-
tion wou!d have been shown to him
as was shown to this cusiodian who
was only receiving a meagre sum of
Rs. 4000 or 5000 a month. Three air-
conditioners worth Rs. 10,000 were
sold for Rs. 2,202. That may be
again the back walue, quite legal. The
bank did not need il and it was sold.
Possibly the bank will go in for new
air-conditioners. Six carpets valued at
Rs. 12,912,099 were given away for
Rs, 2602.30. Almirahs worth Rs, 1,835
were given away for Rs. 237 .34. Book
cases worth Rs. 755 were given away
for 30 paise. There are many other
things which I hope  the Gov-
ernment will look into. ‘The
question is, is this story which has
appeared in the press correct or not?
This paper does bring out sensational
stories, but many a time it is true.
This paper has given details about the
number of the resolution by which af’
these things have been passed. So, it
is a legal transaction; nothing illegal.
The custodian retires and the Board of
Direciors passes this resolution There
must be a Government nominee on ine
Board. Was he a party to s reso-
lution? Because if he was a party tc
this resolution, then I think something
is definitely wrong somewhere and the
nationalised banks are not working
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in the interests of the neonle but,

possihly, in the interests of the offi-

elals and the Custodian himself,

AN HON. MEMBER: He must also
“have ‘got:- something,

SHRI S, A. KADER; Possibly; we
do not krow that. I would like to
pose the following questions to the
Finance Minister. Are they seized of
this matter? If it is true, are they

investigating it and, if so, what is the

result of it? If it is untrue, if it is
a wrong news, then they should take
action against the paper for having
published such a wrong news item.
They should not try to hoodwink us,
because this involves the fundamental
‘guestion whether our nationalised
agencies are working in the right direc-
tion, If they are not working in the
right direction, where are we going?
All the public enterprises, or at least
most of them, are running at a loss.
Day before yesterday we discussed the
rags scandal on the floor of the House.
Today 1 have read out from the paper
another instance. This is a malprac-
tice which has been perpetrated by the
resolution of the Board of Directors
of the Punjab National Bank,

1 would, therefore, say that it is
time ‘to elt up and look at the things
that are going round. With the rags
-scandal on the one gide, this on the
other side if it is proved true, and
with many other things which are
going on everywhere, is it not time to
Jook at the administration and decide
for ourselves who is ruling this coun-
try? Iy Parliament ruling this Coun-
¥y -or the administration is ruling this
Ccountty? This iz a very fundamental
question thet we will have {0 decide. If
Parliament:is not running fhis country

it 4p time that Parliament ghould see'
that the soministration is brought

- ‘completély -under ‘the control” of Par-
ligment. Otherwite, we ‘bave no right
40 be'the repredentatives of {he-people

" gy clitin 16’ be, Tt 1s-the soveraign
gt of ‘ths people, the vote of ‘the -
' pebple, the ‘sovereignty ©of the. people -
M m:m réfect’. m ‘wvery: mn-'.
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tve action of t‘be :nvemmant ingtead
of the officials ruling this country and
the sovereignty ‘vesting just amongst
ourselves and eur ‘abusing or pulling
up the Ministers while those who are

‘responsible ‘sit quiet in the easy chair

and enjoy our circus without paying
any entertainment fees. This is the
submisgivn which I would like to place
before the Finance Minister,

SHRI VIRENDRA  AGARWAL
{Moradabad): Mr. Chairman, my col-
leagues on this side have streamlined
the scandaloug and corrupt practices
that are being pursued by the various
Ministries when they spoke on the
supplementary demands, while our
Congress friends have largely focussed
their atiention on local problems or
individual cases. While speaking on
the supplementary demands for an
additional expenditure of Rs. 300.77
crores, which are being discussed now,
I would like to present the impact
of the additional expenditure on the
economy and secondly, whether it
would really serve the national objec-
tives.

What are the national objectives?
They are growth, stability and social
justice, But what we see them result
in? At the moment, while we talk
in terms of growth, it actually results
in economic stagnation, While ‘we
talkk of stability, it actually results in
spiralling prices. While we talk of
social justice, we ‘find large un-
employment in our ‘country. This is
really the plcture befote us,

The national leadership is very fond
of talking in termsof ideolegy, policies

-and -privciples.. But when we see . In

terms of results, we find that at the
moment .the present governmenti have
got' no ideclogy whatsoever, no -pelicy
and no principles. They have get.only
one “ideclogy and- that- h h retain

-:puwar u ans cost.

!&-pnmtmmhipuhnm:or

‘blewing -het and cold at the same time.
“Fhe Prime:Minister just a little while
-:-uohnd ahimni iht m hu
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turned the corner and prefers to be
misguided by the World Bank reporis.
Then, all of a sudden, she realised that
the situation is not that good and that
it iz going to be extremely difficult.

Similarly, the Finance Minister has
always been found in search of some
alibies. Sometimes he talks in terms
of weather; sometimes he talks about
refugee influx or Indo-Pak war of
1971. He has obviously shown a
great deal of complacency while handl-
ing the economic siluation in the
country though, I know, he has re-
peatedly denied that the Government
suffered from asehseof complacency.
Then, all of a sudden, he started sece-
ing the signs of recovery and said that
the Government has taken a series of
measures ior economic recovery. But
we find, in this House, while reply-
ing to the debate on rise in prices,
that he spoke of & deepening economic
crisis and he laid emphasis on the
need for importing foodgrains to the
extent of 1.5 million tonnes.

L

These contradictory statements which
are being made by the nalional leader-
ghip in this country do give an im-
pression to the common man that the
national leadership refuses to learn
from the past experiences. At the
moment, it is irue, there is a whisper-
ing campaign going on ihat Mr.
Chavan has failed as the Finance
Minisier and that he is wholly incap-
able to deal with the critical situation
prevailing in the couniry. I will say,
it is not only the Finance Minister but
the entire Government that has failed.

The economic pelicies of the Gov-
ernment have failed to deliver the
goods and the common man today feels
that the Government hag got an image
of helplessness and that they cannot
really deliver the goods. The cornmon
man has hegun wondering as to what
is to be dome at the moment. The
coremen man is greatly disappointed.
The myth has besn exploded; the Gov-
ermhentt lesders have been exposed,
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If the economic policies are not radic-
ally amended foday, I can tell you that
the national objective, that is, the
price stability, will never be achieved
and that the prices, with these Supple-
mentary Demands, will rise at least
by 10 per cent within a period of six
months, by middle of 1973. This is
what I predict. Let the Government
note that the promises and hopes that
were expressed from time 1o time will
all go in vain,

I know, at the time of the Budget,
the Finance Minister told us that addi-
tiona! Central excise will not increase
the prices. But we know that it has
resulled in 11 per cent price rise
during the last six or scven months,
This 1s the situation prevailing in the
couniry. Therefore, these Supple-
mentary Demands cannot be supported
unless and until the Governmenti really
gives an assurance that it will actually
not lead tv additional deficit financing,

At the time of the Budget, the
Finance Minister had budgeted for
Rs. 252 crores as deficit financing for
the current year. But we are now
told that it has already gone beyond
Rs. 450 crores. I feel that the Gov-
ernmeni has really muddled with the
whole concept of deficit financing
What is deoficit financing exactly?
Does it not include net bank credit?
This is & question I ask the Govern-
ment because I know the Reserve
Bank’'s definition that the net bank
eredit is included in the definition of
deficit financing. If you see the net
bank credit figures, they were Rs. 1,288
crores for 12 months ending October,
1972 as against Rs. 995 crores during
the preceding 12 months. These net
bark creditg should necessarvily give
an impression or an idea of exactly as
to what effect the deficit financing
has got.

Last year we were told that defieit
financing had gone only to the extent
of Rs. 710 crores. But, in' actual
praetice, it has gine beyond Rs, 1,100
crores and the money supply expand-
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ed during the 12 months ending Octo-
ber 1971 by Rs. 745 crores and during
the next 12 months the maney supply
expanded by Rs. 825 crores. The
massive deficit of the government sec-
tor during the latest 12 months has
been of the order of Rs. 1,300 crores.
You can very well visualise the impact
of deficit financing on prices. We are
told by the Government that the direct
tax collection figures have crossed
Rs. 1,000 crores mark and we have
also been told by the Government
that the government loans have gone
up from Rs. 215 crores ip Rs. 423
crores. The Bangladesh refugee fund
is still going on. With all these col-
lections, the deficit flnancing today
hag gone beyond Rs. 1,300 crores
during the last 12 months, That is
why I say that the fiscal policy is the
main culprit for the present economic
stagnation prevailing in the country,
and so long as the economic policies
and the fiscal policieg are not tuned to
ithe needs, I am afraid, the economy
can never recover, whatever efforts we
may make on different fronta.

It has been suggested several times
that, if we really want the economy
to improve, we must take bold
measures. The Finance Minisier should
spell out these bold measures
io reduce the 'money supply In
the market Whenever any
suggestion is made to the Go-
vernment we know how indiffierent the
Government is {p it. We have guggest-
ed that at least for a period of one
year there should be no deficit financ-
ing whatsoever, deficit financing ghould
be reduced io zero.......

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Not possible.

SHRI VIRENDRA AGARWAL:
Secondly, we have suggested that
there should be a reduction in excise
dutles on all essential items of con-
sumption. Thirdly, we have suggest-
ed that incenliveg should be given for
accelerating the growth of production
in' the fields of both agriculture and
industry, We have also suggesied
ihat stern measures be taken to curb
black money in the courtry, and we
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must do something to improve the
faulty distribution system. Finally
we have saild that unproductive and
non-Plan expenditure bg cut down at
least by ten per cent. These are the
suggestions that we have made. I
know that the Finance Ministry has
recently suggested that a five per cent
cut in non-Plan expenditure will be
made. I am not satisfled with these
figures because 1 know, on an earlier
occasion when the Finance Minister
made similar promises, they have all
gone wrong. We would like to know
exactly what amount of expenditure
has been reduced in the non-Plan or
unproductive expenditure. In any
case, we want the Government to
present some sort of a White Paper
ta the House, so that the nation ig con-
vinced that the Government really
means business so far ag the question
of cutting unproductive and non-Plan
expenditure 15 concerned. This is the
only way for curbing inflationary
pressures; the deficit can be cut only
in this way. Either the Government
expenditure should be slashed in a
big way or non-inflationary finance
should be found to finance the gap
between the government revenue and
government expenditure, If this is
not achieved, Iam afraid, the present
economic policies will never deliver
the goods and the present mood of
the  nation—disappointment and
annoyahce—may turn into mnation-
wide violence. The economic policies
need to be given a fresh look and need
to be changed to meet the needs of
the people. If the Government is
really determined to meet the aspira-
tions which they have aroused, then
they should do something, and some-
thing radical, at the early stage. The
whole democratic process is in danger
today. If the common man loses his
faith and confidence in the entire
government and its economic policies,

holding the price line; the earlier it
does that, the betfer it is; otherwise,
all these polifical commitments will
have little meaning and the ocouniry
will go to the dogs.
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-THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.” ~ SAROJINI
MAHISHI1):  Shri Jyotirmoy Bosu,
while speaking on the supplementary
demands, referred to the working of
the Indian Airlines. In spite of the
tight position of the fleet, IA has been
uperating and extending its service in
the last few years to far-off corners
algo. In the last five years, the ser-
vices have been extended and there is
also some improvement in the ser-
vices.

Shri Bosu said that there was
imbalance in development in the
eastern region. I do not know what
exactly he meant Yy that, whether 1A
has not been able to cater to the
eastern region in the field of aviation
or he was referring to development
in other aspects. In the eastern
region, not only in those places where
other modes of transport are not
available, but also where other modes
of iransport are available, 1A has
extended its services—in Khowai,
Kailashahar, Kamalpur and the hop-
ping service in Agartala, Lilabare
and Mohanbari. In Agartala the air
field is being extended, the runway is
being strengthened and lengthened
also for facilitating 737 service. Also
the 737 is touching Gauhati. 1A is
proposing to touch all the State capi-
tals within a short period with the
Boeing 737 service. Therefore, it is
not correct to say that the eastern
region has not been developed.

It there is a rise of 100 per cent in
the air fare in parts other than the
eastern region in the country, there
is hardly a ri.uotﬁl}pereentof that
in the eastem reg:lon

Looking to the modes of tranapoﬂ
available, looking also fo' the facilities
that should be extended to backward
areas, these facilities are being ex-
tended. In Barapani in Meghalaya

and also in MjalinMimnm, the air-
ports will be commissionedl In ‘the frst-
hal? of 1978. 'I'herefore,wemur



341 Suppl. Demands AGRAHAYANA 2, 1804 (SAKA) Grants (Genersl),342

for

that the eastern
catered to.

region is being

Then he said that the Calcuita Air-
port is being neglected. Calcutta air-
port is an international airport. This
complaint is qften made by many of
the members from West Bengal. 1
do not know why they say this. More
than Rs. 8 croreg have been speni on
the construction of the terminal build-
ing and also other facilities, naviga-
tional aids and a number of other
things including staff quarters; the
domestic terminal building hos also
been improved. More than 100 sche-
duled international flighis take off
every week from Calcutta Airport.
From 1967 onwards we find there 1s a
shight improvement in the traffic
position also. We hope more and
more improvement will be seen in due
course in the Calcutta region also. No
efforts are spared on behalf of IA
and the International Airport Autho-
rity which has taken over from the
Dept. of Civil Aviation to provide all
facilities and to bring about increase
of air traffic in the eastern region.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Why only Calcutta?
Why not Bhagalpur alse i the
eastern region?

DR. SAROJINI MAHISHI: I am
speaking about the whole of the
castern reglon. With Calcutta as the
centre, the air services are being ex-
tended jo other areas.

Then he gaid that one Shri Kothari
bas not paid his arrears at Dum Dum
since ten years. This is wrong.
Arrears are due only from Ist Jan-
uary 1972. It is to the tune of
Ra. 9 lakhs and it is being recovered
from him. So it is not correct to say
that arrears are pending since ten
yeara,

He referred to the 32nd report of
the PAC which says that the imported
radars were not installed at the right
time on account of delay and they
could not be used properly. It is a
navigation of service to be put up by
the Department of Civil Aviation. For

1972-T3

the installation of precise and aur-
veillance radars which were imported
the State Governments are required to
give land and the CPWD has to build
the whole thing. As a result there
was delay. 1 am not defending the
delay i the installation. Radars
should be installed as early as possi-
ble. But there are other navigational
aiel, such as VOR and ADF 200 and
others. Yet it is necessary that sll
the internalional airports should be
equipped with precision radars and
surveillance radars. I do hope that
the department has taken steps to
instal the radars....(Interruptions).

PROF, S. l. SAKSENA (Mahara)-
gan)) What about Gorakhpur?

DR. SAROJINI MAHISHL: Mr.
Jyotirmoy Bosu referred to the case
of Mr. Kozarek and asked why 50
spraying machines were purchased
from hum The case of Kozarek was
referred to CBI and is pending in the
High Court. 1 am not going to make
any remarks about that particular
case. The spray cngines weres pur-
chased by the Ministry of Agriculture
DC—10= are one of the planes in the
list; 1t does not mean that il is being
purchased.

SHRI RIIOGENDRA JHA: Does it
mean that when a person is being
prosccuied by one Ministry for some
criminal action, another Ministry can
dcal with him?

DR. SAROJINI MAHISHI: He refer-
red to the sale of skymasters, There
skymasters were sold and the payment
of inslalments has been according to
schedule. He wanted to know why
instalmentis were not paid, how much
18 due, when it is going to be recover-
ed. Two more instalments of Rs.
1,20,000 are due; one on 30-11-1972
and another on 28-2-1973. We hopse
they will be paid according to the
schedule.

These were mainly the points made
by him. 1 may say thai the JAC has
been doing well; it has been trying
to extend its services to new airports.’
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In the last December war, the pilots,
engmeers and the stafl of the JIAC ail
rose tp the occgsion and they did
mmmendnble pervice Contructive
from the hon Members
are welcome and the IAC and we
bere are all to implement the cong
tructive suggestions given to us by
Members and to serve the pation

SHRI SAMAR GUHA  (Contal)
When a carabelle plane fram Calcutta
was abput to land at Palam the
laghts went off 1t was on the verge of
orash and the ingenuity of the palot
who 1mmediately went up should be
appremated Will the Government
do something shout it?

DR SAROJINI MAHISHI 1 am
sprry there have been power break-
downs in Palam airport many times
about sixty times {n September 40
times 1n Qctober and nearly 20 times
in November We have appealed to
the Deth: Eleotric Supply Undertak-
mng Apart from that, within ten
seconds the emergency gervices at the
airport are swiiched on  The hon
Member 1s referring 15 the fiight on
the 18th perhaps and when pilot Mr
Bakshi took the plane up with pre-
sepce of muind 1 commend hig ger-
vices and his presence of mind With-
mn a short time he took a round also
and landed after sometime ‘Within
a peridd of ten seconds, the emeérgen-
vy lightg were switched on T am not
defending the -down  There
should not be bre wn But in
case there is a break-down, emergen-
cy power 1s being switched on within
ad short a tyme as 10 secopds

Abeut Goraichpur, we are gomg fo
have u Gerakhpur service in the early
past of JO7Y

BHAGWAT
e it i At . eytgn

region is bewmg developed and & Z:
cropes mre Pe me

% .m-
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Musaffarpuy, stc, but why this stap-
motherly treatment for Phagalpur
which is one of the oldest divisional
towns of that fitate? Thepe 1 already
an el weather airpart there

SHRI K SURYANARAYANA Be-
fore they introduced the Hyderabad-
Calcutta direct service, peeple could
leave Delhi and reach Viyayawada
the samec day PBut now it is not
possible 1 want to know whether
the Government is conuidering re-
arranging 1t and have a service by
which pcople leaving Delhi may be
able to reach Viyayawada the same
day?

BHRI § MATHA GOWDER May 1
know whether any Indian Airhnes
routes will be given to Air India?

@t gww Wy wgaty (wiar):
W Ff gt wgr ¥ Fovdww A
RO BOAT WIaT RAw JW W
50 wedT wWET W & W A
fewz 37 Farx o ¥ omg ¥ faww
¥ wrowr foFr ®) M9 WU W
Merkfaw 25 gz RE A £ 1
T R} A BANTAT @ Fr femd
t I ¥l F sarTRAw Al E
& s amgnr gfe o 50 aee
WiT 25 T@®T T m%;rtﬁr
w7 @ & far g F



345 Suppl. Demands AGRAHAYANA 2, 1894 (SAKA) Grant

for

DR. SAROJINI MAHISHI: An hon.
member referred to Bhagalpur. In
Bihar we are having services to
Patna, Ranchi and Muzaffarpur
Patna is being served hy a 737 Boeing
Service. Another hon. Member refer-
red to the Patna terminal building. At
present il is undergoing change. Of
course, it is heing expanded. You
will find tha! within the next three
or four months, or at the most six
monthg it will be ready. It will be
ready by the first half of 1973. Of
course, I am not referring to the new
tetminal building Then there will
be guite a few changes and the whole
ternunal building is gomng to be ox-
panded A doevision has been tuken n
this respect.

As the hon Member knows, there
was difficulty on account of the Necl-
gar. So, now fencing has been com-
pleted and it 18 ready for Boeing
Service. The terminal building would
be undergoing 1mmediide change and
i will be cxpanded

So far as Bhagalpur is concerncd,
IAC could nnt extend the service on
account of the tight position of the
fleet. Also, on account of other diffi-
culties, priorities 1o certain  othe
areas vl the country are being atten-
ded to The hon. Membel's sugges-
tion will he kept in view.

Shr1  Suryanurayuna
Vijavawada, It is now being touch-
ed by Avio. He wants another rer-
vice, or a change in the present ser-
vice. If he wrileg 1o me, I shall cor-
lainly look into it

referred  to

Another hon. Member referred 1o
the cut of 50 per cent and 25 per cent
for cancellation 1 there is no cul
at all, the passengers will cancel the
tickets at any moment. 1 am not
suggesting that a cut or reduction ia
a nice thing But there 18 no other
way. It bccomes difficult 10 muke
1~servations otherwise The passen-
gers who travel should take eare 1»
spe that they cancel well in advance
In facl, in the case nf er= rEenCies
IAC have been very Ilheral m  the
percentage of reduction

MGIPND M 2522 T
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As regards Hindi papers, a decision
has been taken to keep the Hindi
papers, and il shall be implemented,

St gOR WL wYWA - F T qEn
T fE A fewm mfey § o
TF AW Wz T e § aw
fevr &1 wfem 3t 2 @ T F
25 9THZ FAET AAT &, T T TR HH
F fau Wl whrm owr FE R
fm S & 1 i & & 4 staar g
qr fr 1 & T aqmTea g
ot AEr faar ww ¥ oarv ¥ o=y
HERT #AT A7 A 2 Y AW A
fo favta @ nar 2, @afam wz twad
TwOE

DR SARQJINI MAUISHI: In 1¢eply
to Shii Gowder's question, there is
no such proposal under consideration
If course, as a part of their interna-
uonal  serviee, Awr India 1s operatmg
Rombay-Calcutta and Bombay-Delhs
1outes  There is no question of Air
India getting a 1oute from IAC, Of
course, 1AC hns tlaken Bowing 707
from Ait India for theiwr services.

wigiivw faete ax(17 5 Ig-
aft (st fagzae sa3) . wamfa
HE[A,  WHAT AT A7 TET A
N mafszsen dlarA ¥ g ®
ATAI IO 2 IAA AR A T
AOTAL AT fF ER AP M T AATE
A BT AT OIATI s1ATHT T HATT
&fm 40w T oWl 704
FITAT F) QT AT T AT
e e, e ire AT AT 2
MR CHAIRMAN

ter mav ceontinue s
morow

18.00 hrs.
The Lok Sobha then adjourned DI

The bon. Minis-
sneech  to-

Fleranw of the Clock on Frnday, No-
rember 21 19T Agralapany %, 10M
(Saka’
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